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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
IN THE MATTER OF:
Original Application No. 107/2025/EZ
(Previous Original Application No. 206/2025/PB)

MANTU SONI
...Applicant
-Versus-

STATE OF JHARKHAND & ORS.

...Respondents

COUNTER AFFIDAVIT FILED ON BEHALF OF PRINCIPAL CHIEF

CONSERVATOR OF FOREST, JHARKHAND (RESPONDENT NO. 3

HEREIN) AND CHIEF WILDLIFE WARDEN, JHARKHAND, [(i.e.
RESPONDENT NO. 6 HEREIN).

I, Maun Prakash, son of Shri Amar Singh, aged about 38 years, by Religion
- Hinduism, by Occupation - Service under Government of Jharkhand in
the office of Divisional Forest Officer, Hazaribagh West Division,
Hazaribagh, Jharkhand, having its office at Van Bhawan, Near Bus Stand,
Hazaribagh, Pincodec — 825301, Jharkhand, and presently camping at 8/1,
Kiran Shankar Roy Road, Kolkata — 700001, West Bengal, do hereby

solemnly affirm and state as follows:

1. That, I am the Divisional Forest Officer, Hazaribagh West Division,

P _,.51‘7*._‘6'}'*{ i:}:ﬁzﬁ)agh, Jharkhand and that I am aware of the facts and records in
e G e 1§

t case and have gone through the allegations and contentions

8
JGY - SYATAN TANHTY :t-h(: 9 iginal Application as such I am competent to make and affirm
t "_-‘_‘-_ '.: SEGN -thcf Jns_l,‘q t Affidavit. Further, 1 have been duly authorized by the
.,_ T : R‘cr:sp /nt Nos. 3 and 6 of the Original Application.




- That, 1 am a lnw-abiding Citizen of

India and very much respect the
Constitution and Judicial System of 1

ndia,

davit is being filed by Principal C}
Forest, Jharkhand, and Chief Wildlife Warden, Jhar
no. 3 and 6 herein).

vief Conservator of

khand, (Respondent

- That this affidavit is being filed for bringing necessary facts and

statements on record for just and proper adjudication of this case.

. That it is pertinent to mention here that O.A No. 206/2025 was
registered before the Hon’ble National Green Tribunal, Principal Bench
at New Delhi pursuant to a letter petition filed by the Applicant herein
where he has alleged that forest clearance was granted by Ministry of
Environment Forest and Climate Change ( MoEF & CC) Government of
India (Gol) to NTPC Pakri Barwadih Coal Mining Project( PBCMP) in
Badkagaon Block , District - Hazaribagh of Jharkhand over 1026.438
Hectare of forest land, imposing the condition number 9, wherein, NTPC
was allowed to transport coal from the Conveyer System to prevent the
obstruction in the movement of wildlife, especially Elephants, however,
the said condition is being violated by transporting coal by road passing
through the forest to railway siding, whereas, as per the condition
Conveyor belt was to be used for coal transportation. The applicant
further alleges that the movement by road is causing damage to the
environment and wildlife, threat of life due to the accident. and damage

s roperty, life and agriculture due to wildlife interference to human

éi-qment. It has also been alleged that though, the violation is taking

.'.C‘)' S22 h}gc)b the authorities have not taken any action.
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8.

3.

subscquently, the MoEF & CC granted Stage-l (in-principle) and Stage-
Il (final) approval for the diversion of 1026.438 hectares of forest Jand
on 11.05.2010 and 17.09.2010, respectively. Following this, the
Government of Jharkhand recleased the said forest land to the user

agency, M/s NTPC, for mining operations and associated activities.

A Photocopy of the said Stage-Il (final) approval dated 17.09.2010 is
been annexed herewith and marked as Annexure - 1.

That the mining plan of Pakri-Barwadih Coal Mining Block was
approved by Ministry of Coal, Government of India vide letter no.
13016/29/2003-CA-I dated 25.08.2006 and revised mining plan was
approved vide letter no. 13016/29/2003-CA dated 25.08.2016.

That the NTPC's Pakri Barwadih Coal Mine has started production and
transportation of coal from the mining area since January, 2017, and
presently NTPC is transporting coal from its mining area to the Banadag
railway siding via. both conveyor belt and service road /state highway as
per the directions of Ministry of Environment & Climate Change, issued

through its letter No. J-11015/692/2007-1A-1I (M), dated 02.01.2025.

A Photocopy of the said letter No. J-11015/692/2007-IA-11 (M), dated

02.01.2025 is been annexed herewith and marked as Annexure - 2.

9. The Condition-09 of the stage-2 final approval from the Ministry of

Environment, Forest & Climate Change (MoEF&CC), issued via letter
No. 8-56/2009-FC, dated 17.09.2010 is mentioned herein below:

“Coal evacuation will be done through a high-speed conveyor of 20 meters

——-wzdth, running at a height sufficient to allow all tall wild animals,

/ \\ TM elephants, to pass freely. The installation of this system will be
/ ~
I} C_;Q.-ﬂ N undértgfcen under the supervision of the Chzef Wildlife Warden {CWLW] of
1G] o2 ik ates
I{% { :: Wb f,’!jfe.) é\
BN 14 o, DATE =)
: \{9 = 428 Q.l
: AH -y
7‘ \ﬁ/ /‘\-——' e %4~ G
| ik @I"_\’k:/’



4

+ Condition-06 of the stage-2 final approval from the Ministry of
Environment, Forest & Climate Change (MoEF&CC), issued via letter

No. 8-56/2009-FC, dated 17.09.2010 is mentioned below:

“The approval under the Forest Conservation Act, 1980 is subject to the

clearance under the Environment (Protection) Act, 1986."

« The project proponent in compliance with FC Condition No. 9, has
obtained permission from the Chief Wildlife Wardcn__(gwb-undcr
letter number 172(WL)10-11/355 dated 15.07.2010. As pera the
directions of the Chief Wildlife Warden, the 1( fght of the §ghfEyor belt
has been kept at a minimum of 6 (six) meter g(ANNE%U‘P;Er%’B )," !

@ﬁc’g"{ ‘-\-%Q)ﬁ (g/
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10. That the project proposal for diversion of 1026.438 Ha of forest

land included land for both coal mining block and for transportation of
coal produced. Accordingly, M/s NTPC has constructed a conveyor
system passing through diverted forest land which is of more than 6
meters height for the purpose of coal transport. Conveyor system and

service road is strictly within the diverted forest land only.

11. After the aforesaid land was released, the mining activities and
coal production started in 2017, and the project proponent is using the
diverted forest land for mining and transportation. Coal transportation,
since the commencement of the mining activities in 2017, is being done
through road and is gradually being shifted to closed conveyor belt mode

in compliance to MoEF & CC directives through its amendment in EC

-~—=w%ride Jetter no. J-11015/692/2007-1A-11(M).
//;ga,i-iik
e 712, ‘F',-ﬁ[‘ le Ministry of Environment, Forest & Climate Change
: APAN CANERITS \ 20 :
o) { %‘_’L."‘r\.;‘__i—.ﬁ;,\(MéEF )} initially granted the Environmental Clearance (EC) for the
- NG, 1 eds 11
I\EL;:P:::‘“B{_%&I Bﬁyrjadih Coal Mining Project of M/s NTPC Limited. This was done
g "“'12"\1’13:: lc;&t':@r' 0. J-11015/692/2007-1A-11(M) dated 19.05.2009.
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13. That since the initial grant, the EC has been subject Lo nurnerous

amendments, indicating changes or updates to the project scope,

conditions, or timelines. These amendments were issued on:

Environment Clerance | MoEF & CC Letter No Date

(EC)

Initial Grant of EC J-11015/692/2007-1A- | 19.05.2009
11 (M)

1st Amendment J-11015/692/2007-1A- | 29.06.2016
11 (M)

2nd  Amendment J-11015/692/2007-1A- | 07.12.2017
11 (M)

3¢ Amendment J-11015/692/2007-1A- | 14.08.2018
11 (M)

4% Amendment J-11015/692/2007-I1A- | 10.11.2020
11 (M)

5% Amendment J-11015/692/2007-1A- | 16.08.2023
11 (M)

6% Amendment J-11015/692/2007-1A- | 09.11.2023
1T (M)

7t Amendment J-11015/692/2007-1A- | 15.01.2024
I (M)

8t Amendment J-11015/692/2007-1A- | 16.07.2024
11 (M)
J-11015/692/2007-1A- | 30.10.2024
11 (M)
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02.01.2025

10" Amendment J-11015/692/2007-1A-
11 (M)

The Ministry of Environment, Forest & Climate Change (MoEF&CC),
through its letter No. J-11015/692/2007-1A-11 (M), dated 02.01.2025, has

granted permission for coal transportation via. road until March 31, 2026.

Therefore, the current method of coal evacuation via road is operating

under a valid, albeit temporary, approval from the Ministry.

14. The Ministry's order (dated 02.01.2025), which granted permission for
temporary road transportation, extensively discussed the issue raised by

the petitioner. The key parts of this order reveal:

1. Specific Condition No. - 2A (ix) of EC:

. This condition 2A(ix) of EC originally stipulated that coal was to be
transported from the Coal Handling Plant (CHP) to the railway siding by
a closed conveyor belt, and the railway siding was to be equipped with
a Silo Rapid Loading System (RLS).

The timeline for this condition's compliance had been extended multiple
times, with the last extension being until 31.12.2024. These extensions
were subject to an order of the Hon'ble Supreme Court (Misc. Appcal
(MA-001824 dated 18.08.2023) in Civil Appeal no 6249/2022 (NTPC vs

Tripuri Singh Ors)).

The Project Proponent (PP) (NTPC) has again submitted a proposal to
amend this Specific Condition no. 2A(ix) of the EC dated 19.05.2009
__(last amended on 30.10.2024).

- ——
/"(_\,/ ;llﬁ'oaéf éﬂ"c«\ponent‘s Submission (Reason for Delay/Amendment):
‘41{( "““'fﬁé;:P )\:umtted that the conveyor belt currently being constructed is
1};5 -;. ,: 3 2 %hlé : pd for a capacity of 15 MTPA.
AT 2728 -QL"/{_
\ 'a/ > /":;‘:.k ;".-’
N
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For the additional 3 MTPA (tn reach a total of 1B MTPA), the engineering

design needs to be modified to adjust the conveyor and siding capacity,

The PP stated that actions for these modificationa have already been

initiated and are proposed to be completed by March 31, 2026.

3. Committce's Information (Justification for Road Transport):

The Committee (Expert Appraisal Committee) was informed that the
total production target for FY 2024-25 from the Pakri Barwadih Coal
Mine Project (PBCMP) is 18 MTPA.

For the last quarter of FY 2024-25 (Q4), from 01.01.2025 to 31.03.2025,
the total coal to be dispatched was projected to be between 5.5 MTPA
to 6 MTPA.

Even assuming it would take 3 more months for both streams of the
Rapid Loading System (RLS) to reach their rated capacity (15 MTPA),
the maximum quantity that could be transported through RLS would
be 13.5 MTPA.

This would result in a shortfall of 4.5 MTPA in Q4 that needed to be
transported through road. This shortfall was attributed to:

I. 3 MTPA due to design limitation (the existing conveyor/RLS being
only for 15 MTPA while target is 18 MTPA).

II. 1.5 MTPA for stabilization (implying a ramp-up period for the RLS

to reach full capacity).

Recommendations of the EAC (Expert Appraisal Committee):

The Expert Appraisal Committee (EAC) of the MoEF & CC, on January 2,

2025, made specific recommendations regarding the amendment of

Spccﬂic Condmon 2A(ix) of the Environmental Clearance. These

/ D
-
&3

C;),\ REC“

t)f-

recommendatlons are:

NN
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Porary’ Pennlssion for Road Transportation'
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I.  The Project Proponent (NTPC) is permitted to usc the service
road/state highway for the transportation of 4.5 MTPA (Million
Tonnes Per Annum) of coal to the Bandag Railway Siding only until

March 31, 2025.

1. Thereafter (from April 1, 2025, onwards), only 3 MTPA of coal is
permitted to be transported via the service road/state highway

until March 31, 2026.

nI.  Crucially, no road transportation of coal will be permitted beyond

March 31, 2026.

Deccision of the Ministry of Environment, Forest & Climate Change
(MoEF &CC):

» The Ministry of Environment, Forest and Climate Change (MoEF&CC)
has officially examined the proposal for amendment and, importantly,
has accepted the recommendations of the Expert Appraisal Committee
(Coal) and Ministry has decided to grant an amendment to the

Environmental Clearance (EC).

Thus, the MoEF &CC has acknowledged the operational realities of the
project and, following the EAC's detailed review and recommendations,
has formally adjusted the project's EC to allow for phased road
transportation of coal for a defined period, with a clear mandate for full

transition to the conveyor system by March, 2026.

th in adherence to Condition 11 of the clearance, the user
L\
y,’é\_ ! _——a Cl‘l s assisting in the conservation of flora and fauna. An Integrated
£/ o

.-/-,:r,,. - 6'“‘:‘1‘"?} agement Plan (IWMP) has been approved and is being
G2 :» CUT"‘hhﬁlgmbn't d. For this purpose, M/s NTPC has already deposited Rs.
\ ‘-7-;:"?‘ 1'2'567 i‘cs into the CAMPA account for mitigation activities.
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Clearances, has explicitly and formally permitted the transportation of
coal by road for a specified quantity and a defined period. This
permission was granted after detailed deliberation by the Expert
Appraisal Committee (EAC). Therefore, the current road transport is a

sanctioned activity under a valid, temporary approval from the Ministry.

17. That therefore it is humbly submitted that the State of Jharkhand
and its officials have acted strictly in accordance with the law and the
directions issued by the MoEF & CC. The State Forest Department
cannot be faulted for not taking action against an activity that has been
expressly permitted by the Central Government, which is the primary
regulating authority for this matter.

18. That this Counter Affidavit is filed bonafide and in the interest of
justice. It is therefore prayed that Your Lordships, may kindly be pleased
to accept the instant Counter Affidavit.

19. That the answering respondent seeks leave to file any further
affidavits, if required, as per direction of the Hon’ble Tribunal.

20. I state that the statements contained in paragraphs Nos. 1 to 4
are true to my knowledge, the statements contained in paragraph Nos.
5 to 16 are true to my information derived from the official records of the
case, which I verily believe to be true and the rest is/are my respectful

submissions before this Hon’ble Tribunal.

v
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VERIFICATION

1 Maun Prakash, son of 8hri Amar Singh, aged about 38 years, by Religion -
Hinduism, by Occupation - Service under Government of Jharkhand in the
office of Divisional Forest Officer, Hazaribagh West Division, Hazaribagh,
Jharkhand, having its office at Van Bhawan, Near Bus Stand, Hazaribagh,
Pincode - 825301, Jlmrkhnnd, and presently camping at 8/1, Kiran Shankar
Roy Road, Kolkata - 700001, West Bengal, is filing this instant Counter
Affidavit on this the 22+ day ‘of July, 2025.

‘ ; A g T4 s .)
Date: %71 |28~ N ’u’ '
Place: KoLyote '

Deponent
Identified by me:

As SMWTQC}U aslowe -

Advocate

Solemnly affirmed and declared’
before me on identification

\?:\-“'«'Iﬂ\¢ :.‘xz\i F}ANER\'
notary, Calcutta, India
AR Govt. of W [3. Regn. No. 17/1984
A D e ; Calcutta City Courts’ Bar
ot Association (2nd Floor}
Calcutta-700 001

22 JuL 205

\ CEXPIRY DATES [
NG 2080

BIAL] | NOJARAT/

)
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: . | ¥, Ne. 8-80:2009.8C
o Cavernment of lmi}a‘.
Ministey of Environment amif Forests

(F.C. Division)

s B 3

Paryavamn Bhawan.
COO Complex, Ladhi Homd,
New felhi - 1TO 510
Dated: 17 Septémher, 2010
The Principal Secretary (Forests),
Govermment of JTharkhand,
Ranchi. -

- Suh:- Diversion of §026.338 ba of torest lund for coal mining from l‘nkri_b.:!r_\md:h ;
Project in favour of M/, NTPC in Uazacibagh West Forest Divixion in
Huzarfbrgh district of Jhartkhand. ]
Sir, i d ; '
s { um directed to refer 1o the State Govt letterind. IV anRhumi-? 520092458V
" dited 06.08.2009 on the subject cited above seeking prior approval of the Central
Government under the Forest {Cansecvation) Act, 1980, After carcful considemtion qf
Jthe pruposal by Uie Forest Advisory Commitice constituted under section-3 of the said
Act, in-principle approval was granted vide this Ministry's letter of even number dated
“11:05.2010 subject to fulfillment of certain conditions. The Sitate Government has
turnished compliance repart in respect of the conditions stipulated in the in-principle
approval and has requested the Central Government to geant final approval.

In this eonnection, [ am directed to say that on the hasis of the compliance repont -
- furnished by the State Government vide letter no. dawed 16.08.2010, spproval of the
Central Governmertt is hereby granted under section-2 of the Forest (Canservation) Act,
19%0 Tor diversion of 1026.438 ha of forest land for coal mining from Pakribarwadih
Praject in favaur of M/s. NTPC in Hazaribagh West Forest Division in Hazaribagh
district of Jharkhand subject to fulfillment of the following conditions: :

1. Legal status of forest land shall remain unc.hnng‘.cf_:!.

- P s i A - E & 5 e g v . : - ‘. e :
2. - a  Compensatory afforestation shall be mised and maintained. by the Stae P o
: ~ Forest Department at the project cost. -~ < S '

b Fencing, protection and regeaeration of the safety zone arca ‘shall be done
- at the project cost. Besides this, afforestation on degraded forest land, tobe ]
: selected elsewhere, measuring one and b haif times the area under safety
zone, shail 2ls0 be done ot the project cost, eenisoghg 2 '

& Wherever possibie and technically feaxible, the Uscr Ageney shall
- undectake afforestation mexsures 1n the blanks within the leasc ared, as well
e as afong the roads outside the lcase area diverted under this approval. in
AW consuitation with the State Forest Departmiznt at the project cost.~ :




Pt i, Ny

Gi.

. sides of the Pakwa nallah and Dumuhani nalluh from the mmal ycan under- ll\c-r

10.

<13 G s G g gt B e e T

T A5 y A i

A 1
il e gt Wi g b i R

i
i
!

ey

{
P

Following m.:mtlc_« ihnil be wundertaken by the Ueer: ARCMY ""“'-' the
sipecvision of the .Stmd Forest Department al tie project cost <5

() Proper mitigative measures to minimize sail erosion and chohng or
- slreams shall be [Smpnrcd and hnplemented.

(i) . Plunting of mloqlmtc drought hardy plant species and sowing of sceds (o

arrest soil erosion

(i) Construction o[‘rlu:l.k donis, retention / toe walls to arrest stiding dmvn or]

-

the excavated mn]c.nal along the contour. 3 ¥R

’ }
SGvY . The areay shnll > reclaimed keeping in view the intcrnational prucxlcc .vf_

stabilizing the dumps Ly gm:lml\ ! benching, so that ungles of rcm':c‘l
(normally less than 28 ut any given place) are maintained. _ ‘

' i
(V)  The top soil mnmn,cmcnt plan should be strictly adhered to.

The forest lnnd shall n(\’l be used tor any purpose other than that specificd in’ IhL"
pro;ms:xl.

The User: Agency shnll fumish an undertaking to pay the additional NPV, if so’
determined, ns per the fir ; I decision of Hon'ble Supreme Court of India. bk

The ‘approval under. lhc Forest (Cnmcrv:nmn) Act, 1980 is sul-:nj{:'ctl o thc

c¢learancee under the F.n\hronmcm (Protection) Act, 1986, ' L
B -

l.hc yser agency will: npkc arrangement for frec supply of coal'to Iabourcrs zmd

stafl working on the pmmct site so-as to avoid ahy pressure on the ndjnccm I'orcst ¢

Hrens. : -

The user agency wtll m!-.e up programme for at lcast 50 m grcunbcll along !hcA

super\nmu of the State l"omst depariment.

The coal evacuation wnll be done through high speed conveyer of 20 meter wlcl(h 4.

runnmy at a height sufﬁclcm 1o allow all tall wild animals mcluduig clcplnms. :
-The instatlation of smli system will be undx:nakcn mdc. the supcr\-nsmn of lhc-j

S CWIEW of the Stmc

i
3

~The State Govt tn :mp!cmcnt the rehabilitation pohuy of the Sute with rcspu:t 1o -

i 1landless ns submined w;th the compliance rcpon'

~Tha user saspency w:ll assist the Sitate Gawmmuu i conscrvation und & :
" preservation of flors and fauna of the ares in accordance with the plan pn..p:m:di

by the Chiel Wildlife W’nnd:n of the State.

T‘nc forest land shall noj be used for any p‘n*pmc otircr 1.'han that spﬁc.uﬁrd in thc g a2,

o




¥ .
PN - 3 T o ey
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\ " 1y d r ; i o * v 1%, Y
YA b : '
L propaosal. 2
13 Na tabour camyry shall be et up insidoe the fnrdal arca. . ; : Yonlds AR

19, "The uset ageney shall provide tue) wood prvrrtwbly aheenate fuel to the !slmren
working at the site 10 avoid Jamage 7 folling Of!l't'(“l ;

1S, The period of penmission for lease e the Forut tConservation) Act, 1980 will
_ be tor 20 years or co-terminus with the mining jcase subject 1o pomulon of .
valid lease by User Agency under the MMDR Aﬂ 1957.

6. lktmmmm of mining lease area will be danc on the ground at project cost
using four. feet high reinforced cement conérete pillars with _scrial tmmhcrs.
forward & back bearings and distance (rom plllal‘ o pillar, .

17. Miaing / reclamation schiedule shall be unpicrm.nlz.d by the user uu:m:y at tfmr
cost as per Bovirenmental Management Plan ¢ ph:mcd reclamation pmgnsmnm
The annual report about the progress of rcclammon should be submiucd fo the

. CCF (Central), Bhubaneshwar. ; :

18. . The uscr agency shall also take up study on su|| erosion / soil flow from (hc uver-
‘burden areas with the help omm in con.mltamm with the forest dcpnrrm:m o oY,

19, The user agency shall take up the c.lc-snlum, u( thc village tunks wuhin f ve km
area from the mine leuxe boundary as a Corporate's sacial rcqwoaslhlaty .88 o
mitigate ihe impact ofsnltatmn ofmch tanks if ﬁny

20. Any other coudition that the cmcr Comervator ol Forests (Central), Regmnal £
Office, Bhubaneshwar may imposc from time to in the imerest of cuuﬂ.rvmmn

prutection or development of forests.
Yours !';ulhfully.

3 LG (C.D. Singh)
; Sr. Assmant Inspector (..cncml ofl orests . -
Copy w:-

l. The Principal Chicf Conscrvator of Forests Goavernmemt of Jharkhand, Ranchi
- 2. The Nodal Officer. Ofiice uf the PCCF,; Govemment of Jharkhand, R.mchl
3. The Chief Conscrvator of Forest, Rc;_,lonnl Office, Bhubancshwar
4. User Agency for information. : i
5. Monitoring cell of the FC sccuon §
. Guard file. ‘ {) ¥,
P

Sr. Assi




AMNEXURE-2 — - 14-

File No.: J-11015/692/2007-1A-11(M)
Government of India
Ministry of Environment, Forest and Climate Clmngc

IA Division \ /

* kN

Dated 02/01/2025

To,
K
Mls N'l_'PCMmmg Lumted A; N\
' ”';Coro-'l 7 lnshrutmnal en,kodhl 5ad, South
l'mnis@nm] co. in ‘1 508
il v <SCTIe} v
: ox <silet

Subject ma&m Coat Mmmg Pro,m (area 331942 11a hn’ﬁ; pﬁiny 18 MTPA) by M/s NTPC

lﬁnulcd located at Vllﬁ«es.}Bérkngaon,.llu, Ch ruadlh. Unlb, Chepa, Kaliln, Nagri,
n -

L5 ,27_‘1 IQQZQ‘hlong w:lh CAF (Part .A;‘.B anﬂ G) ckmg amcndmcnt in Ex;vuonmcnt Cleamnoc accorded

Lo
J.Q-:-
- -11015169moov.m ll(M) dated 19105:2009, andt _ns, subsequent

(iv) Category :
(v) Schedule No./ Project Activity 1(a) Mining

(vi) Sector Coal Mining
Amcndment in

(vii) Name of Project Pakri Barwadih

: , : Mining Limited
(viii) Location of Project (District, State) HAZARIBAGH, JHARKHAND
(ix) Issuing Authority MoEF&CC
(x) EC Date : 19/05/2009
(xii) Applicability of General Conditions NO

IA/JH/CMIN/S03899/2024 Address. IA Division, Ministry of Environment, Forest and Cimate Change, : Page 1 of 10

indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003



{(xiii) Status of implementation of the project

1.6~

3. The proposal was considered by EAC (Coal) in its 19th meeting held during December 10-] 1th, 2024 The groject
activity s listed at schedule no. 1(a) - Mining of mincrals under Category “A" of the schedule of the EIA MNotification,
2006. The minutes of the meeting and all the project documents are available on PARIVESH portal which can be accessed

a e fviariveshinied

4. The instant proposal is for secking amendment in Environment Clearance granted to M/s NTPC Limited vide letier no.
J-11015/6922007-1A-11(M) dated 19.05.2009, later transferred to M/s NTPC Mining Limited vide letter no. J-
11015/69272007-1A-11(M) dated 02.05.2024 for Pakri Barwadih Coal Mining Project (arca 3319.42 Ha having capacity 18
MTPA) located at Villages: Barkagaon, Itij, Chiruadih, Urub, Chepa, Kalan, Nagri, Jugra, Sinduari, Churchu, Carahara,
Sonbarsa, Pakni — Barwadih; District: Ham:;ibagh; State: Jharkhand.”

5. Deuails of all the prior ECs indudfl;‘g.: lhoEC !‘of which amendment is sough nrcsmﬂmanud as below:

S. | Details of Letter Dctmls of EC/Expansion | Capacity [Area (llg_) <Dateof Status of
No. No. | ECH Amcndmeni in EC/ - (MTPA) < i lssuam: %] Implementation
b, Vahdnt_v cxtensmnl Transfcr e aaiE 1P o P ;
I [J-11015/692/2007- |~ " Fresh EC _ ;| 15 MTPA ], > Producuon of 15
IAAI(M) A, 3 Y MTPA achieved during
P Aty i AR : | ihe year 2023-2024
2 /++do- | :{/Amendment in EC . ) | 7% Implemented
RIS - [Road lrahsportauon grantcd e ',.'l',:" - W Snianiia
5" il 25.06.2018] -
3 ©’1¥# Amendment jn EC
[Specific Condmon nos (iii),
< H (W)&(lx) '
"+ |i and General Condmon nos
' (ix) &(xiiD)}: ¥
4 e ‘| Amendment in EC - 14.08. 2013 5
% R adtransponalton grantcd “ : “,.,-},
[ p till 28.06.2020] . g;}fj”?” ‘;,;n:g,»,,,__‘
5 :Amendment in EC '*“Implcmcmcd
; IRoadIranSpon granted till
* 28 0_6.2022_"and auto cxlcndcd - A T
“ip2 : &
7
6 Implemented
7 -do- Amcndmtnt in EC 09.1 1.2023 Implemented
[Road transport grantéd . = o
31.01.2024] Zh Tl
8 -do- Amendment in EC i f-l&.ﬁi.@ﬁ) mplemented
[Road transport granted till / <l ) \\ ,
31.07.2024) ﬁ X i TR B
9 ~do- Peak Rated Capacity (PRC)| 18 M'l‘PA‘ '} fl@ ?pgtf Bex g implcmented
Enhancement (1% phase HaC’Y A },' ,/,9;‘4_ .,(
20%) as per MoEF&CC \ e {72, )594 re vy @)
guidelines dated 11/04/2022 ‘ Ay
10 ~do- Traosfer of EC ~02.05.2024 ¢ Tfansfer from NTPC
F =
SN
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e

ssrm — e ensh Ribas ) = s
[ Transfor flom NTIC Lid to L4 to NTPC Mining

NITI'C Mining Lid|) bl Itd
T Am ent 16.07.2024 Implemented

4 ~do- Amendment in EC
(Road transport granted tll
31.10.2024)
12 -do- “Amendment in EC 30102024 | Being Implemented

| Road transport granted till
31.12.2024 only for 15
MTPA )

6. The PP has sought amendment in Environmental Clearance Letter dated l‘).(l?.ZOO‘) in I.C ‘Smciﬁc Condition no.
2A(ix), seeking further amendment for extension of timeline regarding transportation of 4.5 MTPA coal by road using
State Highway/ Service Road till 31.03. 2025 aud (hcrmﬂer3 MTI’A conl by road using State Highway/ Service Road ull

31.03.2026 to Bandag railway udlng,

WS

“Justification

Specilic/General EDetails ()l'a 355
Condition No. . Con(htlons as
- '.‘C .'.‘1' . b -
Specific Condition |- The PP is ¥ Mmcra! , & g ¥t Pﬂrt L H
No.- 2A (ix) of EC | permitred :o use Trans;wrmnon fmm 3 Hon'blc Supreme Court had dma vide its order
dated 19.05.2009 and| Service Road/ s CHP to Railway dated, 29 01.2024 in Civil Appml No 6249/2021 to
latest amended vide |State Highway for | Siding shall be dorfe Tt cpmplclc the CHP. system mcludmg RLS by
letter dated transporiation .31" by closed belr t‘ofwe)"dr SI 12.2b24 In this regard it is pcnmcnt 10 mention that
30.10.2024 IS MTPA of Coal aid RapidLoadmg R,I_Ssystcm which consists of two streams, strcam 1
fo Banadag ,S’rsl'em. PPisi, lms been' commissioned on'15.11 2024 and the stream 2
railway siding till lpenm!ted fo use“‘ . \wll bc ready by 15.12.2024 in compha.ncc of the
. 31.12.2024 Sen ice Road’bta!e . ,..w,‘ : Hon’ble Supreme Court direction.-,
adopung all the l{:ghn ays jbr ;j’ L4 ‘lhc construcuon of siding being donc by railw ays,

- |mitigative mca.rurﬁ l'ransparfa!wn of 4.5, COI'I.SIS!S of seven nos. of rail tracks out of" which 3 arc
270 canro! dust |7 MJPA ‘coal fmm 5 rcady, nlso the clectrification and sngnallmg work s
po ,01 0] 2025 fill undcr progn:ss Itis likely that yardaugmeumuon work
31.03. 2025 and -~ —-'by rmlways shall be comp]clod by3l. 01 2025. After
rhereaﬁerj 0 M1PA |yard augmentation and RLS complctlo 1t,shall requirc
'|\~coal by road rill lhrcc months of time (ull 31,03 ‘2025)\!_0 synchronize
31 03.2026 10 Banadag - 1he system thh rmlwayswhlch ls]cnowns as
oS railway s:dmg = "Intcgrau:d cormmss:omn lnbthcr words, it may
Lakc threc moulhs for bolh RLS'sircams to reach its

Also itis lmportant to mention that the present

. rf-g:agnbapamty of lhe CHP & RLS System, is of 15 MT]

. Eser_’aﬁ‘num To cnhancc the capability of the present

il systemupto 18 MTPA certain modifications and

4 a.ddlhonal conveyor Strems are required for which the

ction has already been taken and shall be completed by

31.03.2026.

6. The total production/ dispatch target for FY 2024-25

from PBCMP is 18 MMT. For last quarter i.c. Q4

ing from 01.01.2025 till 31.03.2025 the total coal to
be dispatch shall be 5.5 MMT to 6.0 MMT.

7] Assuming that it may take 3 more months for both

the streams of RLS to reach its rated capacity (15
MMT), the maximum quantity which may be

transported through RLS shall be 13.5 MMT resulting |

‘\ /Ga_z
\QOFN‘%‘
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in a shortfall of 4 S MMT in Q4 which needs to be
transported through road (3 0 MMT due to design
limitation and 1 S MM T for stabilwisation).

8. For FY 2025-26 the shortfall of 3.0 MM I wall be
there due to design limitation of the present CHP the
enhancement of same shall be completed by
31.03.2026.

In view of above, it s submitted to kindly grant
permission for transportation of the coal by road for 4.5
MTPA (3.0 MTPA beyond CHP design Capacily and
1.5 MTPA for stabilisation of RLS) from 01.01.2025
1ill 31.03.2025 and thereafier, 3.0 MTPA of coal by

w—f.'." l_?' 3 ; - road till 31.03.2026.
7. Certified Compliance Report aml Amon Takcn 1hcrcnr The PP submmcd lhal CCR from Rcgional office (RO),
Ranchi was received on 19. 06: 2024 \ﬁde lctlct no. 103-425676 and PP submlllc:d ATR on lh-; same on 26.08.2024,

,m

With respeet to the Cond:tion i‘or “hlch umcndmcm :s sough: RO has giveniits obscrvwons nnd ‘has mentioned that, “

during inspection o 30.05.2024 1 was obsen sed that coal 1ransportation is still being done by rbmd[mm Pakri Barwadih
coal mine project fo; Baradag ralfia s!dmg i1 ts observed that rapid loading. system of the ‘conveyor system is under
construction near Bamrd’ag rafh\u} .rrdh:g Py frgbrmca' that néw Sull c_{lorn are fsc]ng mde 0 r.-qnmfdc ﬂu.' same before

314220287 FERCNESHES L £ 7
. r .'. L —_— .,. ._-:__ ' {
8. Details orlhe Court Casos‘ Follouanp. court msgs a.re pendlngon 1I:|csa1d prb;cct.
Case Nu. N Courl e i j =" Next date of
Yo o e > | - “hearing
WP (C) _‘ “HC .7 ofWrit Petition ﬁledby Bhnmya SuragNext % hearin
573272016 . Uharkhand * al against Sute: of¢Jhatkband an chcdulcd 03
o bthers regarding - pallition ‘an 'H)I 2025
. diversion . of . fon:sl land: witbouy. ./ 7 .
v e RT. Jobtaining lhc ~consent. cof bm s
L TS .. |Sabhas under lht:FRA Ac1 2006 e
WP (C) “offwnt Petition “has -been filed - hi Lls:tr:d for hearin
403672021, CUINTPC against the St:ur:ol'Jharidwn n first week o o
' -~ hind others against demand of transitF “cbruary- =
r, fcc ‘on. 100 %% coal productian, und 3
5 Jlm?rkh:nd Forest Prodice “Traniitfor ’
(chulalmn, of-‘]mnsmn) Ruls
- D020 issucd by State-of Jhackhand..-| 7 st
WP (C) oRWTIL T'cuupn ﬁlcgby N]PCagams{. 'blc court vide order dalcq
175972023 e State. nﬁlha?khandﬂna ‘others tohs 1 061092024 directed  not
'tay ﬁlc ?opcraf\'r 35 iﬁ:ﬂéﬁx&ﬁfn’n& o Ehargc NTPC twice flor the samq
d c‘u‘:t‘mon dfaﬂﬁ‘ !;tif:'r‘ﬂ g e forest produce on the change ofl
ed 030120237 RF Divisonay fnode  of  transportation  fof
“orest Officer {West), Hazaribagh transportation of any forest
y which the Siate of Jharkhand hag produce as transit fee.
c:na.ndgd__lha.paymc’plfgﬁ; ransit Hon'ble Coun has stayed thd
cc o7 the seoond timeQh iy Syme arder till next date of hearing 1o
oad b; statrag that NTPCO yafea be held on 2102224,
) ggﬂmw the  chslian <
kﬁ;m: when there xs-trchan <
: ¢ of bansporation. < | =3
WP (C) C= 4 o “‘.-.rgg—qucu filed by NIPC Augh The Hon'ble High Count granted
32562023 Pharkhend é\‘t?_‘;;?q:\r Jharihzmd and. 3 b2y on DFO letier vide order
o
N wess b4 _
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cgarding quashing the lctter No fated 30 06.202).
3426, dated 23.06.2023 of
Divisional Forest OfTicer (West)
Hazanbagh by which Forest Deptt
as denied Coal Transportation by

oad.
WP (C) HC ofPIL filled by Shri Mantu SonigNext hearing dat- CA filled by NIPC on
36142023  Pharkhand hgainst  State  of Jharkhand anj: not given, 18.06.2024,
Others  regarding FC  granted 1o - Rejoinder filled by applicant ort
Pakri Barwadih Coal Mining Project 27.06.2024.
on forged document (Consent letter] - Supplementary Counter]
of Van Prabandhan bamlucc) Affidavit filed by NTPC on
el - 07.08.2024.
= - Reply of affidavit filed by
" happlicant on 20.08.2024.
o |- 'Last hcaring conducted on
-2 P1.09.2024.
OA no ] HIFil _ ins¢Next  hearing < ig~ Due to similar nature hearin
63/2023/EZ | ¢ 7, ““iState’ of  Jharkhand and olhc-%hedulea .7 ophre being held with Appeal No.
(158/2023/PB) |~ . = fegarding illegal mining.in Pakrij03.01.2025; _' 20;2023152 filled by NTPC Ltd.
o1 PR ~*|Barwadih Coal’ Mmmgkl’rcucct Vidg* . 2t [ Last hmg held on
"._order dated 11.08.2023, NTPC and gHe 2. 11 2024UCasc 1o be furthen
its MDO '(TSMPL); has® beén madq, i o
i + ¥ |party.by the Hon'blccomf’ e | T - e
Appecal No . It Appeal filed by NTPC against StatgNext ~hearing if- %i)st'. hearing i done  on
20/2023 - of Jharkhand & - Olhcrs Jto’stay onschédulcd onf01.08. 2023 A ""Hon‘blc NGT]
DFO's demand lcucr for paymcnl 0f03.01.2025. staycd on DFQ's’ Dcmand letter.
enal NPV with interest in_ Jine wi 2o § ) : l.-.a'st';' "h‘e'a.rmg “held  on
SEY OEF&CC amendment letter dated~ ' } 12.11.2024; stay : oonunued till
s 5.05.2023 - “for amcndmcm of i ¢ - funh“er"d
- SR, ndition no_g of FC 7 e 4 ;’-‘p L B iR *
W.P. (Pll_) ;;;- IL filed by Shri Ravikant Singh: Vch:;t:hcaring datd ;-F)rs[ ﬂlcanngh, held on
43582024 - Union of India and others regardingnol given. 28 08.202'473‘% o
ining beyond lease and; regarding ';S,(}l,‘:ﬁ‘ E\ _(é;b 7 NTPC on
“C_granted to-Pakri Barwadih Coall : 02.99.2014 f’f‘f
j » ¢ 2 1 N ring hcld on

SIS RS
me Cbit had directed:
o8 RISy 311220041
. n'1 has beén coninlission
by 15.12.2024 in compliance of the Hon’blesnpxémtfﬁbhrfﬂi}&hép Wi
ﬂ..}&xm%.;k ﬁf;‘%: Tyt
Observations and deliberation of the Committee

9. The Committee deliberated on various aspects of the proposal suBEﬁ fﬂi’:ﬂhc presentation made by PP. After
detailed deliberation, the Committee noted the following: .-,’;’f,v 5y ‘3 "~ __\@
17
i. MoEF&CC has granted EC for the Pakri Barwadih coa!f&;ihng Praject. of M/3 NT
 11015/692/2007-1A 11(M) dated 19.05.2009 for capacity of! rﬂyirpg‘iumzmnf
amendments for the same were issued vide letters dated 20 lé'ﬂ)"l 12.201‘7‘7&4
09.11.2023, 15.01.2024, 16.07.2024 and 30. 102024 5

Limited vide letter no. J-
4 lia Subsequently, various
8 10.11.2020, 16.08.2023,

4. 1'\ "’" .‘:-
u,’a
. iuﬂhcrﬂze?cakknod&pmty(PRC)mhmmt for %o wuypd lcrdatedOﬁOBZOde forlhe

N/S038992024 Add tA Um Mn-trynl' Emw "5 17 p 5 m 10
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capacity of 18 MTP

‘\‘hi“g ‘iln““! ‘\‘: : f\‘ nn“\ l\ MIPA mn the (“*l""}! arca fJf “'042 ”], ]l"[ the LAIMNMC Wiy lmﬂlfﬁfrcd 15 M/-‘ r‘r',r

o ae Tetter dated 02,08 2004 Subscquently, an amendment in condition petlaining 1o ranepantation of
s agmn assuod vide letter dated 30 10,2024 g !

1, 1t is observed by the EAC that the
¢ praject involves total 6439 a s - .
proponcnt vide letier dated 17.09.2010 . Ha of forcstland. Stago - 1 FC has been abiained by the

IV The above projects have been mplemented and are already under operation,

:m?\::“f::d(gfx::rir; m:l - 2A (ix) of EC stipulated that the coal was to be transported from Coal Handling Plant (CHP) 10
fitline for toie m“dotsn conveyor belt. The milway siding shall be provided with Silo Rapid Loading System. The
Hon'ble Sup (o:uiu? “‘%s:;&tcndcd ull 31.12.2024, vide various amendments as stated above, subject to the order of
(NTPC s 1n{p°‘u1‘¢n Sl (;,;)Lrlc:; z:lfpc'll (MA;-OOI824 dited 1R:08 2023) in the matter of Civil Appeal no 624972022
in Specific C & : y the Project | roponeént. Now Ihc PP his again submitted the proposal for amendment
SRS SO i oniny 2‘”‘(“‘) OfEC.dated 19:05.2009 " (last amcndcd vide EC dated 30.102024).

vi. Th

MTP ; :Z sult:‘m:n;-d tht the “““’y‘“ be“ bﬂus oonstructcd is on]y for the camc:ty of. IS ‘MTPA and for another 3
capacity for 18 ’\‘:Ti’i"f P?Sm:mnfd dzsnmg had 1o be: dnodificd to make the changes:in the conveyor and siding

submitt t
completed by 31.032026. T jations rm,.lhc mmc L nlmay b8 Takedl Siid St is proposed to be
Y _»._ 3 “"n E h%f) ":.:\‘ ‘-.. . 5 1 . i {
l‘: g:rnmmcc was lnfonncd that 1hé total produéuon ta.rgcl for FY @02#25. fmm PBCMP is 18: MTPA For last quarter
2 Slar:;lng from 01.01.2025 4ill 31.03.2025 the total:c6al £ojbe.dispatched shall be between 5.5 MTPA! to 6 MTPA.
mmssmmng at it may take 3 more“months for both. the-streams "of' RLS to *rc.-hch its rated. capacity. (15:MTPA), the
VR ‘n:;d‘;mﬂllt)' which may be transported throughRLS shallbc”lB SMTPA résulting i ina shortfall of 4:5 MTPA in Q4
n 10 be !mnsportcd through road. (3 MTPA duc 1o dcsugn lun’ilnhon and 1.5 MTPA for stab:hsal on);

s

viii. PP prcsenlcd a dronc vide to the Commmec of undcrgomg constmcuon of CHP and S:lo Smoe, that area has a
frequent movcml:nl of elcph.mts the height of convcyor is plnnncd such thnt, n will give safe 1 passagc to clcphants

s J -

x. Commmoc _deliberated on the present scenario ot“ coal’ 1rnnsponauon and‘was informed by thc proponmt. lhal presently
the tmnspor‘tfa}lmn oftoal l'rom mine pit to crusher installed at ming pit head is being donc by the mine trucks Ior the entire
quantity of coal bcmg producod and the same is proposcd to be done throiughout the mine llfc Further, some quantity of
coal, from cmsher installed at-mine pit head to stackcr/rcclmmcr, ds being transported ltn'ough closcd bcll ‘conveyor of 8
km which is wnhm lhc mine boundan and this_will be further tmnsponcd to Banadag Rail 2 y-suhug ﬂﬁﬁugh road at a
distance of 23 1:m -And Test of!hc qmnmy ofooal as dm:ctly bcmg uansponcd 10 :m"dng ‘Railway Siding
bvmadatadtstanceof30km : il = e ’

x. T‘bc Commmcc dcl'bcrﬂtcd on’ lhc uchong :en:

J
(!

\dation of the s rml |
ogtpnni“dat& for PBC.MP 'vdlSplav boards highlighting the
nztz‘ém‘ﬁ;msiaﬁ'cg m:tfhcﬂarca of nearby villages, bidding for

procurcment of CAAQMS has been s?anqc_i:gijﬂ""“ uip 'ﬁ'**‘*“(‘i;r vr:ﬂ _1 \: g’!abbns been procured and the same is under
o -‘._H;-: e TIN5 -;. oo Lk

AT T
installation. NeRGR S

xi, The Commuittee opinct;l that out of the 2 nos of CAAQMS being procured, | shall be installed in the core zonc and
anolhcr shall be znslnllcd in the habitation around the ML area, such asSIrka \"Jliagc and the dala of the same shall be

/1/"— i
3 ,'" s el f?

xii. The Committee opined that the Mobile Environment Momto_gﬁg \'an mny bc proc
&) ‘

315" The Gomnifise deliberited on the use of o-dbmpers hq.,§ pﬁm ad ob
diesel operated HEMM s into electrical HEMMs and feasibilj 3?2( ng’@adumpcf

<¢ _;A A P/O
done tifihe P 4._% ittee is of the opinion that

PP has converted all the
for now in PBCMP.

xiv. The Committee also deliberated on the plantation activi

—— A‘
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avenue plantation shall be instantly started and gap plantation on the OB dumps shall be done

xv. The Committee also enquired about the status of court cases pending on the project. The PP submitied that there are
total 6 nos. of cases pending at Hon’ble High Court of Jharkhand and total 2 nos. of cases pending ot Hon'ble NGT (EZ),
Kolkata. PP also displayed a copy of the Court Order during the presentation of the Courl casc in the matter of Misc.
Appeal No. 1824 of 2023 in Civil Appeal No. 6249 of 2021 (NTPC Ltd v. Tripurari Singh and Others) regarding the
extension of the timeline for completion of the closed conveyor belt system. PP submitted that the Hon'ble Supreme Court
bas extended the timeline for completion of the belt conveyor system till 31.12.2024, vide its order dated 29.01.2024 and
the matter was disposed of’.

xvi. The committee noted that Pakri Banwadih Coal Mining Project does not fall under critically polluted area and severely
polluted arca as per CEPl Assessment 2018.

xvii. The Committec took into cognizance” llml thc exlsung:LC of 18 MTPA was accorded for 20% cxpansion under para
7(i1) of EIA Notification, 2006_asiper. Mlmstry s OM dated 11:04,2022. The: conuﬁulcc sought clarification regarding
requircment of enhanced cupacrt)?:b[‘CHP and Silo, in case ‘the: PP secks. funha«c*pans:on for the said project in future.
The PP submitted that due'to hugé habuauan in that arca, _u ns nol fcns:b!c for th¢ Jirépbncnt Io go beyond 18 MTPA and
PP informed that no funhcr cxpankmn is cnvnsagcd — A )

R Al 3
xviii, Vide Mlmsny s ordcr dalcd*1811m024 a site visit was coniducted by _b-bbmmltfcc of EAC for Pakri Barwadih
Coal Mining P‘rq;ccl and submitted their obscn'altonslrcc()mm‘cﬁdnlxoﬁ; Accordmg‘l}", Mfs NML sh‘\ll addrcss and comply
the followmg rccommt:ndnnons sqhnuned by lhc Sub-commmcc e ¢ ) SRR

Y FOT 5 3 o : oty
a) There arc'&uﬂic:cnt spwcs avmlablc at dlffcn:nl s:les m lhc mme icaSc aréa ?vhlch ;‘letds mecdlau: p]anlauon The
mapping of thc Pakri Bnrwndlh mine for grassing and plnnmuﬂn shall be' camcd But on the. smblhzcd OB and berms. The
proponent:is’ mstructcd to prepare time bound ‘comprchensive ‘plantation® plan with native' spcclcs for pmtccuon of the
ecology of thc surmundmg arca and post-mining ccologlcal Testoration plan. The proponcnl should submit the detailed
plan in lnbulnr format (ycar-\nsc for life of minc) for aﬂ'orcstatmn and green belt dc\clopmcul in'and around the mining
Icase area.: Thc proponent should submit the number of saplings to be planted, area to be covered under afforestation and
green belt, Iocatmn of plantation, target. for survival rate and budget carmarked for the ‘afforestation & green belt
dc\clopmcnt In addition 10:this, the proponent should show on a surface plan (5-ycar intervalifor lifc of mine) of suitable
scale the arga’ tobc cow:rcd under afforestation & green belt clcarly mentioning the latitude and longitude of the area to be
covered durmg, cach 5 ymrs Thc capital and recurring expenditure o be incurred needs lo bcsubmlucd Plantation plan
should be préparcd in such a way that 80% of the plantation to.be carried out in first 5 ycafs and‘;for lhc ‘remaining years
the proposal !‘nr gap Iillmg Thc scod ling of height not Icss than 2 meters to be sclccled and‘accordmgly cost of plantation
needs to be dec:dcd.. n’ d_dmon lo this, plantationin the safecty zone af. lease boundary, planlatmn s‘hould be planned in

such a way that it; shmﬂf be- compictcd wuhln 2 ycars on!y.‘Gmssmg/plantauun as" ‘the 'a'bo'vc uiappmg shall be started
in February, 2025. 2 X

area.
s
¢) The proponent shall take adequate precantionary measures as per, the MoElCGOM .10.2014 (o mintmize the
impact of mining activity on habitations. Eg)
[ 240 8y
f) Comprehensive risk management plan along with mitigation { cs‘l‘og—ﬁrjt‘ ‘cvj.;‘g'“'_ yards/dumps shall be
repared and complied with. A3 Xy G, 2 Olg,
; ) S\ & 12 O““‘!g& écff’
g) The environment laboratory shall be upgraded with all sophisti Wstruments. 28 Q’E“ 7
N OF west A
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1) ETP in the mine area shall be upgraded with online effluent quality monitoring system.

1) No any meteorological data / environmental data recording instruments have been seen at and around mining site. Only
onc CAAQMS has been installed in the city site. More number of CAAQMS at different sites needs to be installed.

Continuous Ambient Air Quality Monitoning Station (CAAQMS) to monitor ambient air quality within the mining lease
arca s?mll be installed and connected with the servers of CPCB/SPCH. The proponent shall calibrate the instrument timely
and display the monitored data on the digital board at Hop and in the EMG office for effective monitoring and corrective
actlion.

Recommendations of the Commiittee

10. Afler deliberations, the Committee recommended “the proposal.for._amendment in EC granted vide file no. J-
11015/692/2007-1A 11(M) dated 19.05.2009 & its subscqucnl amendment dated 3071072024 as detailed below subject to
stipulation of additional specific cohdtuons (Anncturc-]) Othcr terms and condmous prcscnbcd in EC dated 19.05.2002
and its subsequent amendment Shall remain unchanged: t

Reference in EC letter dated [Description as per approved Amcndmcnlsougm inE C Bt}c_ﬂmmcnﬂmon ol EAC

19.05.2009 & its subsequent |- _‘ P'C & its s"ubscqu'tnt o] R aan A L
amendment dated 30!10!202415 amcndmem ‘dated S Pas-"
..30/10/2024 o 7 i B3
Specific Condmon No.-2A Hu- PP is permtiticd 10 use | Mincral Tnuspomuon frnm s 7
(lx) 35 .'x'n ice Road/ State Highway CHI‘ to Rnllway Siding shnll Wlth rcgnrﬂ to the changes in|

for rram‘paﬂa!mn of 15 - |/~ “be done by closed bell B spcclﬁc condltlon 2A(ix),
j M 7 PA of Coal to Banadag | conveyor nnd Rapid 1.ondmg Commmcc recommended to
| raitway sm'mg nﬂ 31.12.2024|System. PP is permitted 1o use]: amcndspcclﬁc condition
“i | adopting all the mitigative - |Scrvice RoacUblalc Highways|’
2y measure ta control dust. |(or transportation of 4.5 MMT| { J?:c PP s pennfued fo use
AL Sk ;m{!:;:ion coal from 01,01.2025 1ill ._sc;n_'lcc road/ stare highway
. AR : "'._I- " 4 +[31.03.2025 and thereafier 3.0 :'i‘_’_fnr.fransparmﬁorr af 4.5
TR g o} 7|70 MM coal by road till | EMIPA of coal to Banadag
3l 032026 1o Banndag ~ |.i 1" haﬂuny Siding nll
2 S r‘lllwny siding adopting all . 3! 03.2025 onlv. | hereafier,
“ e mlugntwt: mcasurc 1o conh:ol i on;v.i;\ﬂ!’/f of coal ix
* dust pollution.”™ £ _érml!led Tofransport via
~ ¢ ésmv.'c'eraa&/smm highway
3 H}}I I }03:2026 adopting all
- 'm'}l.‘gafh'e measures (0
B & ﬁq rol rol dust pollution. No
R b fl_pac? Iransportation of coal
.“'.:{’_:* ,,;:_lt‘f" be permitted beyond
31.03.2026."

Decision of MoEF&CC

11. The undersigned s directed to inform that Mm:stry of Lm ironment, Forest and Climate Change has examined the
proposal in accordance with the Environment Impact Assessment (EIA) Notification, 2006 & further amendments thercto
and afier accepting the recommendations of the Expert Apprassal Committee (Coal)- hcrcby decided for grant of
amendment in the EC dated 19.05.2009 & its subscquent amendment dated 30[!0/2024 ;ns dctallcd in para 10 above
subject to the compliance of the additional terms & conditions / spcclﬁc condmnns at Anncmrcd.
12. All other terms and conditions mentioned in the Environm
- 19.05.2009 & its subsequent amendment dated 3071072024 shall

t'C'lcam:wc Icuer no ”I-LLO.IS?G92I2007 1A LI(M) dated

ofch'hﬂg"pm scoﬁ%fp?';hc project, if any.

NG
O rr".//
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13. The project proponent shall obtain fresh Environment Cle



14, This issucs with the approvel of the Competent Authority.

Yours fanthfully,

(Sundar Ramanathan)
Scienust 'F*

Tel: 011. 20819378
Email- rsundar@nic.in

Copy To
1. The Secretary, Ministry of Coal, Shastri Bhawan; Néw. Delbi . e
2. The Scerctary, Department of Lm.lmumcnti!‘.f’omsli Govcmmcnt of Jharkhand Secrctariat, Ranchi.

3. Deputy Director General of Forests (C)"Mipisiry ‘of Environment, Forest and’ Clirmw Change, Regional Office, 2nd

Floor, Headquarter- Jharkhand State liousang j‘lom'd, ilarmu Chowk, Ranchi, Jhﬂfkhﬂﬂd £34 002.

HEC complex, PO Dhirwa, Ranchi.
Central l‘ollnuon Conu'ol Board CbD-cum—O !'ﬁce Complcx, East Aqun Nagar, Delhi~ 32,

Road Barmcks A-2, W-3

4. The Chairman, Jharkhand State Polluuon COM!'O‘ Bbﬁl’d -TA building,
5. The Mcmber Sccretary,

6. The Chairman, Central Ground Wnlcr Aul.bon&y anstry of Water! Rcsourccs,
Kasturba Gandhi Marg, New Delhi® Lt

7. The Regional Director, Central Ground Wah’:r‘.ﬁloaré M:d Easu:m chlon 6111& ’7th oor ,7
Bhawan, Frazer Road, Dak Banglow; Patna- 800011, Bihar. Nt oy

8. The District Collector, Hazan'bégh. Govcmmcnt gf..lhaxidmnd : L~
9. PARIVESH Portal 2 - 2 Q) S e S N

3 .

N ey 54 EC Condmons p

»

-
no*:ylj&@AQMS must Bi: msuﬂled dn the core Csonic and L nos ofiﬂ‘%

%:fStIhIY r ’Eonsuhauon with JSPCB within 6.mé
ameéndment ;

s
i T by

1.1

A ruufﬁéagcd Euv:rq":ment f to
1.2 needs of ‘all'fhreofinines PCH!

‘Sf

l}'#i ust b
i l\gmmg J..lmllcdﬁu ‘?_ akn
Kerandari Coal Mm“ ‘ffﬁieclnn .Chatt!B r 'mCOﬂ,’MmmgPrOJecl

p...-d‘“‘t‘.;é_’,‘gf;’ e e B A e
Hm%‘,&ﬁ _.,,:g;u‘-.. oA ST
13 Avenue plantation shall be instantly ‘started all along lhc right of way of closed belt conveyor and
silos.

itice held on 20-26th
1.4 November, 2024 shall be complied with and the ppmpﬁanoe status s d shall be submitted
to concerned Regional Office of MoEF&CC. ‘ O / o &
h' T, ‘('t ' 4 7..
1.5 Watershed management plan for Khomra Nallaf(@:l R: D ( hu;g‘/ A nt Lhe ML area shall be
developed and im lemented .Q}
P T4.4> 04 r -3/
<733 ’I 1.';,'
\' o) < é/l/ s
IAZJH/CMIN/S03899/2024 Asdress: (A Division, Ministry of Environment. Fo mﬁ V3% Sharige. Page 9 of 10
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M/S A. Upendra Rao,
General Manager,
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